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Petition(s) for Special Leave to Appeal (Gvil) No(s).1 2854/ 2006

MNAG NGD RECTORBM T.C Petitioner(s)

VERSUS
UNTON OF INDI A & ANR Respondent ( s)

(Wth appl n(s) for exenption fromfiling O T.,vacating stay, Artendnent of Cause Title
and prayer for interimrelief and office report)

Date: 25/ 09/ 2007 This Petition was called on for hearing today.

For Petitioner(s)
M. R S. Hegde, Adv.
M. Chandra Pra k a s h, Adv.
M. Rahul Tyagi, Adv.
M. J. K Nayyar, Adv.
M. P. P. Singh, Adv.

For Respondent (s)
M. Chanchal K.  Ganguli, Adv.
M. D.S. Mhra, Adv.

UPON hearing counsel the Court made the follow ng
ORDER
The | earned counsel for the petitioner seeks three weeks’ tine for
filing affidavit regarding proof of dasti service on respondent No. 2.

G ant ed.

Respondent No. 1 is granted four weeks’ tine for filing counter

affidavit.

Call on6.122. 200 7.

(Sunil Thona s)
Regi strar
rd



